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1
BEFORE THE NATIONAL GREEN TRIBUNAL
AT DELHI PRINCIPAL BENCH
ORIGINAL APPLICATION NO. 498/2024
IN THE MATTER OF:
SHRICHAND -... APPLICANT
VS

STWTE OF UTTAR PRADESH AND ORS. .... RESPONDENT

ON BEHALF OFTHE UTTAR

T. QF ‘.)E"RADESHPOLLUTION _CONTROL ___BOARD IN
COMPLIANCE OF ORDER DATED20.08.2024 PASSED
BY THIS HON’BLE TRIBUNAL

I, Pankaj Yadav, aged about 42 years, S/o Sri Lalmani Yadav posted as
Regional Officer, Uttar Pradesh Pollution Control Board (hereinafter
referred to as UPPCB), Mathura, Uttar Pradesh do hereby solemnly
affirm and state on oath as under:

. That in the official capacity mentioned above, I am acquainted

¥

AMBRISH K ~‘z\lﬁ3 the facts and circumstances of the case and as such I am

ADVOCAIF & o iy . . .
VI Devi G, anaig@mpetent and authorized to swear this affidavit.

Ad;ipc ‘ < a\n\ut\ﬂ Luchixg\gt the present report is being filed before this Hon’ble National

reen Tribunal, Principal Bench, New Delhi (hereinafter referred

to as Hon'ble Tribunal) in compliance to the directions passed vide

v
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order dated 20.08.2024. The relevant portion of the order is

reproduced as under:

“...1. Learned Counsel appearing for the State of UP submits that
she is filing Vakalatnama for Respondents No. 1 and 4
within 2 days and seeks four weeks’ time to file reply.

2. Learned Counsel for Private Respondents also pray for four
weeks’ time to file the reply.

3. Let the replies in the form of affidavit be filed by the
respondents within four weeks.

4. Thereafter, it will be open to Counsel for the Applicant to

file the rejoinder within two weeks, if he so desires.
5. Liston28.11.2024......”
3. That this Hon’ble Tribunal vide its earlier order dated 06.05.2024

has passed following directions —

“.....Respondent No. 2 ie. Chairman, Uttar Pradesh Pollution
Control Board (UPPCB) will ascertain the correctness of the
complaint made by the applicant and will find out if the
respondents brick kilns are illegally operating in violation of the
environmental norms, without CTO and in spite of the closure
order and take suitable action against them and will submit a
detailed report at least one week before the next date of hearing by
e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image
PDF...........

4. That in compliance to the earlier directions passed by this Hon’ble

Tribunalvide dated 06.05.2024, the officials of Regional

* '\/\_\
AMBRISH KUMAE thura conducted inspection of 20brick kilns, i
ADVOQT 8 E 2 1 T.u.iﬁﬂiceUPPCB, Mathura conducted inspection o ric ns, in
' . ~»AD y

| M:'::)pil 'Jéhbba. LueMf¥stion, in the month of July, 2024. The Regional Officer UPPCB
3& \\\\fu"\ Mathuravide its letter dated 03.08.2024 has submitted the factual
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and action taken report via email dated 03.08.2024, uploaded on
16.08.2024.
That in compliance to the directions passed by this Hon’ble
Tribunal dated 20.08.2024, the officials of Regional Office
UPPCB, Mathura has conducted the inspection of 20 brick kilns in
the month of November, 2024. Further, it is to submit here that out
i _ of 20 brick kilns 07 brick kilns have valid Consent to Operate from
@O< UPPCB and against rest 13 defaulter brick kilns which do not have
= valid consentthe UPPCB has issued closure order.

Furthermore,out of the above 13 defaulter brick kilns,the UPPCB

has vide letter dated 13.12.2023 imposed Environmental
Compensation against 09 brick kilns for past violations. That
during above inspections conducted on 31.07.2024 and 14.11.2024
the above 20 brick kilns were found closed due to off season. The
status chart showing action taken by UPPCB and operational status

if the brick kilns is given below: -

Closur | EC
S e Imposed
N‘ Name of | Consent | Order Date of | Operational
0 Bricks Kiln Status issued Inspection | Status
' (Yes/
No)
M/S Jai Shri
Ram Bricks During
Industry, inspection
1 | Khasra No.- 31.0729 | No No ?&1'07'2024 brick  kiln
371, Ujhani e 14.11.2024 | was found
Bangar, A not in
Chatta, operational.
Mathura
M/S Shri : During
Gopal Bricks OEC lm%zigg inspection
A N——-r Indysicp; o 120005 | 31.07.2024 | brick kiln
R\SHZR\KB No.- | No Yes of & was  found
AMBE e ¢ [ 35% - Ujhani, Rs.10.00.00 | 14112024 | not in
: P;?‘:o{_i,}__'y e f{%@ o. operational.
" ¢ gy d M : )
a0 [MS Sha [y, Yes | EC imposed | 31.07.2024 | During,
% \\\\ \ Dauji on dated | & inspection
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Closur | EC
S e Imposed
N‘ Name of Order Date of | Operational
P Bricks kiln issued Inspection | Status
(Yes/
No)
Maharaj 31.12.2023 | 13.11.2024 | brick kiln
Bricks of was found
Industry, Rs.2,25,000 not in
IZ{ShS?SMU'Il\fO.-' /- operational.
, Ujhani
Bangar,
Chatta,
-Mathura
M/S Shri During
'Ganesh Slosur inspection
113;11*(11:.11;5 Order brick  kiln
try, Issued 31 ,07.2024 was fOl.ln.d
Khasra No.- on No & not in
716,718, dated 14.11.2024 | operational.
it 29.03.
Mathura 2022
M/S Hari
baba Bricks
Industry(Old
Name-
Ganesh Duri
Bricks inl;gélcgiion
Industry), 31.07.2024 . -
Khasra No.- No No & Ev[;gk foﬁg
226 , Ench, 14.11.2024 | o i
Chatta, operational.
Math:lrla
(Actu.
Name- Urban
Bricks
Udhyog)
M/S Pari During
Bricks Ci inspection
Industry, o osur brick  kiln
s Bnch Order 31.07.2024 | ot fous
. . Issued 0. not n
Chatta, on No & operational.
l(\f::t?uilia dated 14.11.2024
. 29.03.
ggﬁ; e 2022
: & 1“ Og)
[ \MIR, Jai Baba During
5 an dll{‘am EC imposed inspection
‘| BricksUdhyo on  dated brick  kiln
. ves  |31122023 31072024 | wes  found
asraNo.- of not in
218, Ujhani Rs.10,00,00 | 13-11:2024 | gperational.
angar, o/
Chatta, |
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Closur | EC
S e Imposed
N Name of | Consent | Order Date of | Operational
0 Bricks kiln Status issued Inspection | Status
: (Yes/
No)
Mathura
M/S Jai During
Falari inspection
BricksUdhyo brick  kiln
g (Old Name- Closur was found
MISI‘.,{ Krishna e not in
Bicks Order operational.
g Industry) | Issued 31.07.2024 P
! 0 No &
.. |KhasraNo.- on 13.11.2024
BN | 215 A, 213, dated hh
C- | Ench, Chatta, 29.03.
\ Z | Mathura 2022
a. | (Actual
S Name- Jay
¢ | Baba Falari)
D | M/S SS During
; Bohre Bricks inspection
Industry, brick  kiln
KhasraNo.- was found
254, Ujhani, Closur not in
Chatta, % operational.
Mathura rder
9 (Actual No Issued | 1, 2'07‘2024
L e 14.11.2024
Address- S.S. dated A
Bohare Ji Ent 28.02.
Udyog, 2021
Khasra No.-
245, Ujhani,
Chhata,
Mathura)
M/S Jai Maa During
Durge : inspection
Bricks EC  issued brick kil
Industry, 31.12.2023 31.07.2024 |was found
10 | KhasraNo.- No Yes of & not in
6B21, Bda Rs.6,37,500 13.11.2024 | operational.
angar, I-
Chatta,
Mathura
M/S During
Madhavdas inspection
Bricks EC ifisued brick . kiln
Industry, on ated was found
|1 | KhasraNo.- | o ves | 31122023 | 2107290%% ot in
194, of 13.11.2024 operational.
Shajadpur Rs.2,25,000 e
Bangar, /-
Chatta,
Mathura
12 | M/S Sai Baba | No EC issued | 31.07.2024 | During

A Yes
S DVOCATE & NOTARY
Vi, Uevi Ganj, Analya
Adampur Ja{tubi Lucknow
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Closur | EC
S e Imposed
N Name  of | Consent | Order Date of | Operational
o Bricks kiln | Status issued Inspection | Status
' (Yes/
No)
Bricks on dated | & inspection
Industry, 31.12.2023 | 14.11.2024 |brick kiln
KhasraNo.- of was found
116,117,118, Rs.6,75,500 not in
gloghai /- operational.
angar,
Chatta,
Mathura
R M/S  Pahat During
:P'R y\ Bricks EC issued inspection
- -~ dustry, on dated | 3, 475094 |brick  kiln
o PN KhigsraNo.- | o ves | 31122023 | 3107 was  found
> VU N8, 2972, of 14.11.2004 | mot in
S Eoa E&a Bangar, ;15.6,75,000 e operational.
: o e tta, -
b Mithura
\MS Baba Dui
Bricks Field, in‘;gé‘cgﬁon
4 Iz(?’hlasraNo.- 31-07- N N 31.07.2024 bock  kiln
’ 2029 - . & was  found
Shernagar 14.11.2024 .
Bore, Chatta, Ul m
Mathura operational.
M/S  Kishori During
o EC imposed e
KhasralNo.- on , Jated |31.07.2024 |was found
15 | 262, No Yes of. ) & not in
gl;ﬁrgn;gar Rs.4,00,000 14.11.2024 | operational.
Chatta, /-
Mathura
M/S Baba .
Bricks Field, puring,
KhasraNo.- | 3, o7 31.07.2024 | 1EECHOL,
16 | 66 Bda | 3107 Ino | No & rick _ kiln
> 2029 was found
Bangar, 14.11.2024 .
Chatta, not in
Mathura operational.
M/S Bohre ji During
gricks EC im%oseg insp;ction
ompany, on ate bric kiln
17 | KhastaNo- | . 31.12.2023 |31.07.2024 | oo " found
353,170 0 es |of & not in
) 14.11.2024 .
Bangar, Rs.10,00,00 operational.
Chatta, 0/-
Mathura
M/S Shri ji During
18 Ent Udhyog, | 31-07- No No (35,2'07'2024 inspection
KhasraNo.- 2029 14.11.2024 brick kiln
33, Ujhyani . o was found

vill. Devi Ganj, Anaiya

. adampur Janu%:tcv(n(\\ﬂ/l\
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Closur | EC
S e Imposed
N' Name of | Consent | Order Date of | Operational
0 Bricks kiln Status issued Inspection | Status
) (Yes/
No)
Bangar, not in
Chatta, operational.
Mathura _
M/S Shri During
5?11;1 Ent Lnspection
yog, rick  kiln
KhastaNo.- | 31-07- | N 2 072024 {as”  found
26, Ujhyani | 2029 0 0 14.11.2024 | mot in
Bangar, i operational.
‘-h\atta,
: thura
o %S Patel During
: Udhyog, inspection
asraNo.- brick  kiln
2, Rampur was found
» Bangar, 31-07- 31.07.2024 | not in
Chatta, 5029 No No & operational.
Mathura( 14.11.2024
Actual
Name- Patel
Bhatta
Company) =

6. That the 9 defaulter brick kilns against whom theUPPCB has
issued closure order and imposed Environmental compensation for
past violation, have submitted affidavits regarding operation of the
brick kilns only after obtaining prior consent from UPPCB and
also submitted for filing of appeal to set aside Environmental
Compensation imposed on the brick kilns. The list of 09 brick kilns
is given below and copy of affidavits areannexed herewith

Annexure 1.

Brick Kiln
S.N. Name of Bricks kiln Proprietor & | Affidavit Date
Partner Name
1 M/S Shri Gopal Bricks Industry, Khasra | Shri Rajveer 23.11.2024
No.-357, Ujhani, Chatta, Mathura Singh o

M/S Shri Dauji Maharaj Bricks Industry,
2 | Khasra No.-258 ,Ujhani Bangar, Chatta, | Shri Brashbhan 23.11.2024
Mathura

3 | M/S Jai Baba Mohan Ram Shri Satyapal 22.11.2024

N
\SH KUMAF

ADVOGATE & NOTARY

i Anaiya
Vit Devi Gad, }t_ucknow

Adamn{i‘o\a{‘{afu-\
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Brick Kiln
S.N. Name of Bricks kiln Proprietor & | Affidavit Date
Partner Name
BricksUdhyog, KhasraNo.-218, Ujhani
Bangar, Chatta, Mathura
M/S SS Bohre Bricks Industry,
KhasraNo.-254, Ujhani, Chatta, Mathura
4 | (Actual Name & Address- S.S. Bohare Ji | Shri Radhe Shyam | 23.11.2024
Ent Udyog, Khasra No.-245, Ujhani,
Chhata, Mathura)
M/S Jai Maa Durge Bricks Industry,
. | KhasraNo.-621, Bda Bangar, Chatta, Shri Lokmani 22.11.2024
\} Mathura
| M/S Madhavdas Bricks Industry, .
KhasraNo.-194, Shajadpur Bangar, g:’;“ i Netrapal | 5 112024
Chatta, Mathura
M/S Pahat Bricks Industry, KhasraNo.- | Shri Sher 2211.2
.11.2024
28/2, 29/2, Bda Bangar, Chatta, Mathura | Muhammad
M/S Kishori Bricks industry, .
KhasraNo.-262, Shernagar Bangar, oo Mahesh | 3112024
Chatta, Mathura
M/S Bohre ji Bricks Company,
9 | KhasraNo.353,170, Bangar, Chatta, Shri Devender 22.11.2024
Mathura
7. That during the above inspections conducted in the month of July
andNovember, 2024 the above brick kilns were found to be closed
and no illegal fuel such as spent organic solvent, oily residue, pet
coke, filter press cake, plastic rubber, leather waste, etc. were
found during inspections. In some brick kilns biomass was found
which was used as a fuel. The abovementioned facts related to
illegal fuel are mentioned in the inspection reports conducted by
UPPCB in the month of July and November 2024. The copy of
inspection reports is annexed herewith as Annexure 2.
8. That the defaulter brick kilns have not deposited the

Environmental Compensation imposed by UPPCB. In pursuant to

the above non-compliance, UPPCB vide letter dated 26.11.2024

A
vl
Vool De Yanubi. Lu

A AT A\EN
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has requestedto the District Magistrate Mathura for recovery of

Environmental Compensation.

The copy of the letter dated 26.11.2024 is annexed herewith as

is used for the operation of brick kilns.
10. That the Annexures annexed to the present Affidavit is the true

copy of their respective originals.

11. The above report is submitted before this Hon’ble Tribunal for its

kind perusal and kind consideration.

VERIFICATION:-

e ﬁ“"\th- . }"\\,S q;?'\ , 2024 that the

Verified at .............. on this .........day of ...\..........
contents of the above Affidavit are true and correct to the best of my
knowledge and based on the official records of the Respondent. No part

of it is false and nothing material has been concealed therefrom.

Ar N—
AMBRISH KUMAF

hoNCATE & NOTARY
vitt. Devi Ganj, Anaiya

agumpui Janubj, Lucknow DEPONENT
AT

Vo, o

ol
T "'"""""'v the dannnant

R T VT ll.l. Boviw. s i@
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Alflidavit
[, Lokmani age
. T ABCAA L years, resident of.. @) el f.
i andery. (.
do hereby solemnly affiym . .1 Lf}p &L hiarle M‘%'

and state on oath as tnlluws

1. Lam the >
the owner/proprietor of Jai Durge Maa Eant Udyog | located at
Khasra 621, Tehsil Chatta.

2. 1 am fully aware of the "Uttar Pradesh Brick Kilns (Siting Criteria

for Establishment) Rules, 2012" and other applicable environmental
regulations,

3. T hereby declare that Jai Durge Maa Eant Udyog will not operate
until all the following conditions are met:

o Siting Criteria Compliance: The brick kiln's location and
;/‘—"':" ==  distances from surrounding features (villages, roads, water
bodles other brick kilns, etc.) fully comply with the prescribed
_S]i tmg criteria.
Jonsent to Operate (CTO): A valid CTO has been obtained
from the Uttar Pradesh Pollution Control Board (UPPCB).
‘++ o Environmental Management: All necessary environmental

% i e management measures, including pollution control equipment,

green belts, and waste management systems, are in place and
fully operational.

Other Compliance Requirements: Any other outstanding
compliance issues or deficiencies identified by the UPPCB
have been fully addressed and rectified.

4. 1 understand that the UPPCB will conduct inspections to verify
with the above conditions before granting permission to

Q

compliance

l)pL’I’il[L‘.

5. 1 am committed 10 pursuing all legal avenues 1o tesolve this matter
g i

and ensure the lawful operation of my brick kiln and afier complying
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with all objections

L will initi
| : itiate the process of filing an appeal to set
aside Enwrmuncm b

al Compensation (EC) imposed on my brick kiln.
6. I a " L3 Ll w v | | { .

| m .}W.ll'(.. that any attempt to operate the brick kiln before fulfilling
the akl\renwnnoucd conditions may result in legal action. including
penalties, closure orders, and further environmental compensation.

7. This fafﬁdnvil is submitted in good faith and with the intention of
ensuring the environmentally sound operation of Jai Durge Maa Eant
Udyog

’J:.-""-' -

o
.-'_:_.:\"‘\ * 'Q\ c '

b . C\T{ "'.,14 ]
| = = e o DEPONENT
L qﬂfﬁnmqmox
;\' ;;Q:-_Vcﬁﬁed‘,oi; solemn affirmation at Tehsil Chhata on this <o day of
= 2024, that the contents of the foregoing affidavit are true and correct to the best
~ of my knowledge and no part of it is false and nothing material has been
concealed therefrom.
o
B EPONENT
The Cant” - Lekpal, ' —
l::(‘ L }M k{]‘k-t Lk Mﬁ 'I)fﬂﬂqu(*_
e '?Jﬁ\r;’r:‘) 1 <t/ ¥ Tfﬁif Jt Esl m - TIT)

5 IRt

atil = : Jf

. il ) 0. L

Tp: W apons, GEr-Fg]
R VIS Ci4y ¢

pr o
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fidavit
I, Sher Muhammad
ammyg .ilgcd 7....years i

of. Lb&hﬁn\ﬁ'ﬁ\ YO .Chhada.. ‘4{ "{{_/Q e
hereby solemnly affirm and state on u.nh as Iulluws v

1. 1 am the owner/proprictor of Pahat Int Udhyog, located at Khasra

28/2, Tehsil Chatta.
2. 1 am fully aware of the "Uttar Pradesh Brick Kilns (

; erN

for Establishment) Rules, 2012
regulations.

"

Siting Criteria
" and other applicable environmental

greby declare that Pahat Int Udhyog will not operate until all the

fo‘}l wing conditions are met:

"

- _9; Siting Criteria Compliance: The brick kiln's location and
P4

distances from surrounding features (villages, roads, water
bodies, other brick kilns, etc.) fully comply with the prescribed
siting criteria.

Consent to Operate (CTO): A valid CTO has been obtained
from the Uttar Pradesh Pollution Control Board (UPPCB).
Environmental Management: All necessary environmental
management measures, including pollution control equipment,
green belts, and waste management systems, are in place and
fully operational.

Other Compliance Requirements: Any other outstanding
compliance issues or deficiencies identified by the UPPCB
have been fully addressed and rectified.

4. ] understand that the UPPCB will conduct inspections to verity
compliance with the above conditions before granting permission to

operale.

G-/
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5. I am committe il
U ::Ctli tofplurbulng all legal avenues to resolve this matter
e lawful operation of my brick ki
. p y brick kiln and aft :
with : - g er complying
asideaél Ol.’.lectlons I will initiate the process of filing an appcalptz scbl
nvironmental Compensation (EC) imposed on my brick kiln

6. 1 am
r ?“"“e that any attempt to operate the brick kiln before fulfiling
a 9rement10ned conditions may result in legal action, including
penalties, closure orders, and further environmental compensation.

7. This fafﬁdavit is submitted in good faith and with the intention of
__ensuring the environmentally sound operation of Pahat Int Udhyog

—

-u‘: -
§ s

- et . =) - DEPONENT

RO ERIFICATION
B .".\/'gr_iﬁed on solemn affirmation at Tehsil Chhataon this _ 29 day /] of

2024, that the contents of the foregoing affidavit are true and correct to the best
of my knowledge and no part of it is false and nothing material has been

concealed therefrom.

5; AL !;-!

DEPONENT
- ’?IIJ{'CJLJ/J‘ §im = M
e Cnot af ly=ppaprty = 1 e
::« S M- Thbka,, (Sisn-a7ar de SH1 N WUy
, 2 o
1L

I' Jitf 'ﬁfé‘zr /
! PJ}F‘?" o ENA T

| [ hafing ; - 1
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Affidavit
| N L'““Pa‘ Slngh .aged ......... yea[ﬁ. n:sidcnl
R S Ty S L oo e do
ol '

hereby solemnly affirm and state on oath as follows:

1.1 am the owner/proprietor of Shri Madhav Das Fant Udyog. located
at Khasra 194, Tehsil Chatta,

2.1 am fully aware of the "Uttar Pradesh Brick Kilns (Siting Criteria

for Establishment) Rules, 2012" and other applicable environmental
regulations.

3. I hereby declare that Shri Madhav Das Eant Udyog will not operate
until all the following conditions are met:

5 'O Siting Criterta Compliance: The brick kiln's location and
/fr'fgr; \lances from surrounding features (villages, roads, water
“ﬂ Y\ 7T, other brick kilns, etc.) fully comply with the prescribed
3 usy ;":ritcda.
\'_;f,'-‘,' ) .- Cpnsent to Operate (CTO): A valid CTO has been obtained
T el jhc Uutar Pradesh Pollution Control Board (UPPCB).
2K, 4 \t_.\ag.}dmnmentll Management: All necessary environmental
T .—~fanagement measures, including pollution control equipment,
green belts, and wastc management sysiems, arg
fully operational.

© Other Compliance Requirements: Any other outstanding
compliance issues or deficiencies identified by the UPPCB

have been fully addressed and rectified,
4. | understand that the UPPCB will conduct inspections 1o

compliance with the above conditions before granting permi
operate.

-

in placc and

verify
ssion lo

%ﬁn‘f-)\ '21
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cgal avenucs 1o resolve this matter
f my brick kiln and after complying
process of filing an appeal to sct
(EC) imposed on my brick kiln.

5, | am committed 1 pursuing all |
"4 ensure the lawful operation 0

with all objections | will initiate the
aside anmnmcnml Compensation

operate the brick kiln before fulfilling

6. | am awarc that any attempt lo
It in legal action, including

the aforementioned conditions may resu
penallics. closure orders, and further environmental compensation.

in good faith and with the intention of

7. This affidavit is submitted 1
Madhav Das

ironmentally sound operation of Shri

ensuring the env
é t Udyog
m \? \ g\’,ﬁini}?‘{
. . h -
| " DEPONENT
f
o - N

XenffEd on solemn affirmation at Tehsil Chhata on this ____ day of
{ the l'oregomgnmdmtmtmemdconwwtlm best

2024, that the contents 0
no part of it is false and nothing material has been

of my knowledge and
concealed therefrom.
-ﬁ\?\f‘*g’;z
DEPONENT
Bl 1§ ’%
' ﬁ
o l . -TF:);; H:.f_)f”m fh{ -2 nf,f(ﬁ{ e J\
hlu-_. & }“ 9’!.’ i‘t\(.\ ‘[{yj e fﬂr‘j\ \r_‘)-]n\ 2t \
tw\ ISC) falin 2!

Bioe wlid!
. 3 fﬂmnu
{ - | Aae 1) (LTSN —
N [ Y et "~
W M‘ / fw o e
/ haty, .|£
l\-.‘l!'mo
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Affidavit
I, Devender ,aged:2:5....years, resident of..ASHAULI, ANRAYALA

do hereby solemnly affirm and state on oath as follows:

1. T am the owner/proprietor of M\s Bohre Ji Bricks Company, located
at Khasra 353,170, Tehsil Chatta.

2.1 am fully aware of the "Uttar Pradesh Brick Kilns (Siting Criteria

for Establishment) Rules, 2012" and other applicable environmental
regulations.

hereby declare that M\s Bohre Ji Bricks Company will not operate
til all the following conditions are met:

o Siting Criteria Compliance: The brick kiln's location and
distances from surrounding features (villages, roads, water
bodies, other brick kilns, etc.) fully comply with the prescribed
siting criteria. '

© Consent to Operate (CTO): A valid CTO has been obtained
from the Uttar Pradesh Pollution Control Board (UPPCB).

© Environmental Management: All necessary environmental
management measures, including pollution control equipment,
green belts, and waste management systems, are in place and
fully operational.

© Other Compliance Requirements: Any other outstanding
compliance issues or deficiencies identified by the UPPCB
have been fully addressed and rectified.

4.1 understand that the UPPCB will conduct inspections to verify
compliance with the above conditions before granting permission to
operate.

5. I am committed to pursuing all legal avenues to resolve this matter
and ensure the lawful operation of my brick kiln and after complying
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with all objections I will initiate the process of filing an appeal to set
aside Environmental Compensation (EC) imposed on my brick kiln.

6. I am aware that any attempt to operate the brick kiln before fulfilling
the aforementioned conditions may result in legal action, including
penalties, closure orders, and further environmental compensation.

T \\35?*7 This affidavit is submitted in good faith and with the intention of
N - 7 X ensuring the environmentally sound operation of M\s Bohre Ji

4, Bricks Company.
iy ‘})
; ."r’ <,
N, Ay, %
/'_

DEPONENT
VERIFICATION
Verified on solemn affirmation at Tehsil Chhata on this day of

2024, that the contents of the foregoing affidavit are true and correct to the best
of my knowledge and no part of it is false and nothing material has been
concealed therefrom.

DEPONENT
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Alldavit
|, Satyapal ,aged % &...years, resident of Wi Seu sy, LE M- CREATE e AL
do hereby solemnly affirm and state on oath as follows: e bt in

1 1 am the owner/proprictor of Jai Baba Mohan Ram Eant Udyog.
located at Khasra 218, Tehsil Chatta,

2.1 am fully aware of the "Untar Pradesh Brick Kilns (Siting Critena
for Fstablishment) Rules, 2012" and other applicable environmental
regulations.

3 | hereby declure that Jai Baba Mohan Ram LEant Udyog will not
operate untl all the following conditons are met;
1584
« "MK 7. Siting Criteria Compliance: The brick kiln's location and

faY -~ N 'disances from surrounding features (villages, roads, water
[ S _ Bodies, other brick kilns, etc.) fully comply with the prescribed
| - ' siting critena,
L o Consent to Operate (CTO): A valid CTO has been obtained
"\ Gow . fromthe Unar Pradesh Pollution Control Board (UPPCB)

=, Environmental Management: All necessary environmental
managemen! measures, including pollution control equipment,
green belts, and waste management systems, are in place and
fully operational.

o (ther Compliance Requirements: Any other ocutstanding
comphance issues or deficiencies identified by the UPPCB
have been fully addressed and rectified.

4. | understand that the UPPCB will conduct inspections to venfy
comphance with the above conditions before grunting permission to
pperate

8. | am committed 1o pursuing all legal avenues to resolve this matier
and ensure the lawlul operation of my brick kiln and afier complying
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Lith all objections 1 will initiate the process of filing an appeal to set
side Environmental Compensation (EC) imposed on my brick kiln.

5. 1 am aware that any attempt to operate the brick kiln before fulfilling
the aforementioned conditions may result i legal action. including
penalties, closure orders, and further environmental compensation.

/ 7. This affidavit is submitied in good faith and with the intention of

4 gnsuring the environmentally sound operation of Jai Baba Mohan

.-" ) .-'- rtx‘a‘
" OHMqeam Eant Udyog

/& _
i ___;'
(e (&~ 9 [
”U _,-’ Cd‘%yllﬁ [
|2 T
| DEPONENT

Gowt.
ey CATION
Verified on solemn affirmation at Tehsil Chhata on this day ot
2024, that the contents of the foregoing affidavit are true and correct 10 the best
of my knowledge and no part of it is false and nothing material has been

concealed therefrom.
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vil

years, resident al.. /’l AJ‘?HM ZA G ’{/h—!é (ﬂi‘#,“,

’\ Radhe Stiam aged ...
ath as follows:

do hereby solemnly affiem and state 010

1.1 am the owner/proprietor of §§ Bohre Bricks Udyog, located g

Khasra 245, Tehsil Chatta.

r Pmde_‘.h Ban Kilns ‘h“mg cri]cria

2.1 am fully aware of the "Ulia . _
and other applicable environmentg)

for Establishment) Rules, 012"
regulations.

"Tom hercby declare that S§ Bohre Bricks Udyog will not aperate uny|
all the following conditions arc met:

o
o Siting Criteria Compliance: The brick kiln's location and
distances from surrounding features (villages, roads, water
bodies; other brick kilns, ete.) fully comply with the preseribed
w, siting crileria,

. onsent to Operate (CTO): A valid CTO has been obtained
3o the Uttar Pradesh Pollution Control Board (UPPCB).
z@w}{){,uw Envjronmental Management: All necessary environmentz!
1? i gement measures, including pollution control cquipmen,

n belts, and waste management systems, arc in place and

Ily operational.
\Other Compliance Requivements: Any other outstanding
compliance issies or deficiencies identified by the UPPCBH
have heen fully addressed and rectified.
4.1 understand that the UPPCB will conduct spections to verily
compliance with the above conditions before granting permission (0
operale,

5.1 am committed to pursuing all legal avenues to resolve this Rl
and ensure the lawful operation of my brick kil and afler coplying
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with all objections | will initiate the process of [iling an appeal to s¢1
U aside Environmental Compensation (EC) imposed on my brick kiln.

8. 1 am iiware that any attempt to operate the brick kiln before fulfilling
he aforementioned conditions may result in legal action, including

penalties, closure orders, and further environmental compensation,

7. This affidavit is submitted in good faith and with the intention of

b ;
Ia
DEPONENT

Vmﬁ"ﬁ' ai sc;iamn affirmation at Tehsil Chhata on this day of

2024, that the contents of the faregomg affidavit are true and correct to the best
of my knowledge and no part of it is false and nothing material has been
concealed therefrom,

_,ﬁ%;wﬁf
" DEPONENT
§ Yol Shyam ﬁf"‘"ﬂh/{

e himess’ P &
TheGor il e (‘ ma/fuiﬂ)

T Up
o ] '2-3?”‘% l

Lo - lﬂbn‘u Bl B resvii
Loty , a f,_ﬂ-{ M‘h m,&ﬂ
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Affidavit
|. Brashbhan ,aged.28... years, resident oquhaﬂqT%/mEﬁ(wpg)

do hereby solemnly affirm and state on oath as follows:

1.1 am the owner/proprietor of Shree Dauji Maharaj Eant udyog ,
located at Khasra 258, Tehsil Chatta.

2.1 am fully aware of the "Uttar Pradesh Brick Kilns (Siting Criteria
for Establishment) Rules, 2012" and other applicable environmental
regulations.

3. | hereby declare that Shree Dauji Maharaj Eant udyog will not
operate until all the following conditions are met:

/ O l,’f“ ’C’\t& Siting Criteria Compliance: The brick kiln's location and
o distances from surrounding features (villages. roads, water
= -Sﬁ_ bodies. other brick kilns, etc.) fully comply with the prescribed
\ .é ___siling criteria.
— & Consent to Operate (CTO): A valid CTO has been obtained
from the Uttar Pradesh Pollution Control Board (U PPCB).

o Environmental Management: All necessary environmental
management measures, including pollution control equipment,
green belts, and waste management systems, are in place and
fully operational.

o Other Compliance Requirements: Any other outstanding
compliance issues or deficiencies identified by the UPPCB
have been fully addressed and rectified.

4. 1 understand that the UPPCB will conduct inspections to verify
compliance with the above conditions before granting permission (o
operale.

5. 1 am committed to pursuing all legal avenues to resolve this matter
and ensure the lawful operation of my brick kiln and after complying
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Aflidavit

I Rajveer Singh ,aged......... years, resident of’... Y.
do hereby solemnly affirm and state on oath as follows:

1. 1 am the owner/proprictor of Shri Gopal Bricks Udyog . located al
Khasra 357, Tehsil Chatta.

2.1 am. fully aware of the "Uttar Pradesh Brick Kilns (Siting Criteria
for Istablishment) Rules, 2012" and other applicable environmental

regulations.

| IR
3. I hercby declare that Shri Gopal Bricks Udyog will not operate until

all thE: following conditions are met:

o Siting Criteria Compliance: The brick kiln's location and
distances from surrounding features (villages. roads, water
bodies, other brick kilns, etc.) fully comply with the prescribed

ing criteria.
nsent to Operate (CTO): A valid CTO has been obtained
UPPCB).

: o

: @Jﬂ/ ,,i olrym the Uttar Pradesh Pollution Control Board (
: [0 vironmental Management: All necessary environmental

By g e '?’,,ﬁ' ﬁanagcmenl measures, including pollution control equipment,
.. ‘" 7 green belts, arc in place and

fully operational.
o+Other Complianc

compliance issues or deficiencies 1

have been fully addressed and rectified.
he UPPCB will conduct inspections to verily
anting permission to

and waste management sysiems,

¢ Requirements: Any other outstanding
dentified by the UPPCB

4. 1 understand that
compliance with the above conditions before gr

operale.

5. [ am committed to pursuing all legal avenucs (0 resolve this matter
and alter complying

LR and ensure the lawful operation ol my brick kiln
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3 ) nit
aside Environmenta| ¢, le the process of filing an appeal 0 sct
mpensation (EC) imposed on my brick kiln
6. I am aware

that any 3

l

ihe al‘orﬂmcntioneg ) lcmlpfi lo operate the brick kiln before fulfilling
onditions may result in legal action, including

pcnalties, ClOSUI
(4 i
Ol'dCI'S, and further environmental CDmanSﬂtiOI'l.

7. This affidavit i itted i
davit is submitted in good faith and with the intention of

ensuring the environmentall i i
s ; i
U y sound operation of Shri Gopal Bricks

DEPONENT
VERIFICATION
Verified on solemn affirmation at Tehsil Chhata on this day of

2024, that the contents of the foregoing affidavit are true and correct to the best
of my knowledge and no part of it is false and nothing material has been

concealed therefrom.
LKA

DEPONENT
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Affidavit

I, MAHESH KUMAR +aged 35 yeurs, resident of VPO PAIGAON,

TEHSIL CHHATA.DISTT—MJ‘.THURA PIN CODLE 281401 do hercby
solemnly affirm and state on oath as follows:

1. 1 am the owner/proprietor of Shri Kishori Ji Eant Udyog, located at

Khasra 282, SHER NAGAR BANGAR, Tehsil Chatta.Distt-
"‘f;l, 1386 Mathura.

)
@?2 I'am fully aware of the "Uttar Pradesh Brick Kilns (Siting Criteria
. ﬁﬁf p&, for Establishment) Rules, 2012" and other applicable environmental

: regulations.

1
5 —Tﬂ-—-*'@"‘-l
)

W -.-li"
-

3. 1 hereby declare that Shri Kishori Ji Eant Udyog will not operate
until all the following conditions are met:

o Biting Criteria Compliance: The brick kiln's location and
distances from surrounding features (villages, roads, water
badies, other brick kilns, etc.) fully comply with the prescribed
siting criteria.
Consent to Operate (CTO): A valid CTO has been obtained
from the Uttar Pradesh Pollution Control Board (UPPCB).
Environmental Management: All necessary environmental
manggement measures, including pollution control equipment,

green belts, and waste management systems, are in place and
fully operational.

Other Compliance Requirements: Any other outstanding
compliance issues or deficiencies identified by the UPPCR
have been fully addressed and rectified,

4.1 understand that the UPPCB will conduct inspections to verify
compliance with the above conditions before granting permission to
operate,

5. | am committed to pursuing all legal avenues 1o resolve this matter
and ensure the lawful operation of my brick kiln and after complying

TR, Sy

35
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36

with all objections | wilj initate

u“ .
aside Environimental Conn process of filing an appenl 10 set

peasation (EC) imposed on my brick kiln.

6. 1 am aware thn;t any attempt io operate the brick kiln before fulfilling
the lfor&mhund conditions may result in legal action, including
penalties, closure orders, and further environmental compensation.

7. This affidavit is submitted in good faith and with the intention of
ensuring the environmentally sound operation of Shri Kishori Ji Eant
Udyog

Rz gy

DEPONENT

Verified on solemn affirmation at Tehsil Chhata on this 23 day 11 of
2024, that the contents of the foregoing affidavit are true and correct to the best

of my knowledge and no part of il is false and nothing material has been
concealed therefrom.

R,

DEPONENT

MAHESH KUMAR /0 SHRI KESHAY DEV
VPO-PAIGADN, TEHSIL CHHATA,DISTT MATHURA

PIN CODE-281401
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e ol 90 )8 5 /C-4/Sa-11-759/Parya Kshati/2023 fReid— 94 - 1/ - 202 Y4
Repd.
To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Bohre ji Bricks Company, KhasraNo.-353,170, Bangar, Chatta, Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

S, 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air A ct, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

- Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCR or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take til]

e

HOwW.,.....

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmenta) Compensation of ¥ 1000000/-
against the unit. The unit has not deposited the imposed Environmental Compensation till
date.

The sum of T 1000000/- (X Ten Lakh Only) is payable in account of Environment
Compensation from M/S Bohre Jji Bricks Company, KhasraNo.-353,170, Bangar, Chatta,
Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Devender

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1—  Nature of Polilution Air Pollution
2— Regional Offices Mathura
3—  EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1. Amount to be recovered T 1000000/-
2. Cost of the Proceedings T 100000/-
3. Total Amount (1 + 2) T 1100000/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Control Board, Mathura. '

Chief Environment Officer
(Circle-4)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Repd.
To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Kishori Bricks Industry, KhasraNo.-262, Shernagar Bangar, Chatta,
Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

e, 10. I we accept the submission of Shri Pradeep Misra that the
conmmunication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

- Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, iff
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take 1]
now......

Further, please refer to H.O., letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of T 400000/- against
the unit. The unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 400000/- (X Four Lakh Only) is payable in account of Environment
Compensation from M/S Kishori Bricks Industry, KhasraNo.-262, Shernagar Bangar, Chatta,
Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Mahesh Kumar

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

i—  Nature of Pollution Air Pollution
2--  Regional Offices Mathura
3— EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1. Amount to be recovered T 400000/-
2. Cost of the Proceedings T 40000/-
3. Total Amount (I + 2) T.440000/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Contro! Board, Mathura.

Chief Environment Officer
(Circle-4)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 -2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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Regd.
To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Pahat Bricks Industry, KhasraNe.-28/2, 29/2, Bda Bangar, Chatta, Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

PR 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

. Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take till

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of ¥ 675000/- against
the unit. The unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 675000/~ (X Six Lakh Seventy Five Thousand Five Hundred Only) is
payable in account of Environment Compensation from M/S Pahat Bricks Industry,
KhasraNo.-28/2, 29/2, Bda Bangar, Chatta, Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Sher Muhammad

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1—  Nature of Pollution Air Pollution
2— Regional Offices Mathura
3~ EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1.  Amount to be recovered T 675000/-
2. Cost of the Proceedings T 67500/-
3. Total Amount (I +2) T 742500/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Control Board, Mathura. /\2_

Chief Environment Officer
(Circle-4)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.in
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Regd.
To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Sai Baba Bricks Industry, KhasraNo.-116,117,118, Moghai Bangar, Chatta,
Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A, No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

RO 10.  If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

- Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take till
now......

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of T 675500/- against
the unit. The unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 675500/~ (% Six Lakh Seventy Five Thousand Five Hundred Only) is
payable in account of Environment Compensation from M/S Sai Baba Bricks Industry,
KhasraNo.-116,117,118, Moghai Bangar, Chatta, Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Sanjay

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1—  Nature of Pollution Air Pollution
2— Regional Offices Mathura
3- EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1. Amount to be recovered % 675500/-
2. Cost of the Proceedings T 67550/-
3.  Total Amount (1 + 2) % 743050/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Control Board, Mathura.

Chief Environment Officer
(Circle-4)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppcb.in - Web Site: www.uppcb.in
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To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Madhavdas Bricks Industry, KhasraNo.-194, Shajadpur Bangar, Chatta,
Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

RPTUII 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jfor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

. Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Aet, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take till

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of ¥ 225000/- against
the unit. The unit has not deposited the imposed Environmental Compensation till date.

The sum of T 225000/- (X Two Lakh Twenty Five Thousand Only) is payable in
account of Environment Compensation from M/S Madhavdas Bricks Industry, KhasraNo.-
194, Shajadpur Bangar, Chatta, Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Netrapal Singh

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1— Nature of Pollution Air Pollution
2— Regional Offices Mathura
3- EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1.  Amount to be recovered % 225000/-
2. Cost of the Proceedings T 22500/-
3. Total Amount (1 +2) T247500/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Control Board, Mathura. { $

Chief Environhrrnent Officer
(Circle-4)

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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Regd.
To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Jai Maa Durge Bricks Industry, KhasraNo.-621, Bda Bangar, Chatta,
Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

PP 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

. Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take till
now...... ’

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of ¥ 637500/- against
the unit. The unit has not deposited the imposed Environmental Compcnsation till date.

The sum of T 637500/~ (Z Six Lakh Thirty Seven Thousand Five Hundred Only) is
payable in account of Environment Compensation from M/S Jai Maa Durge Bricks Industry,
KhasraNo.-621, Bda Bangar, Chatta, Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Lokmani

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1— Nature of Pollution Air Pollution
2— Regional Offices Mathura
3— EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1.  Amount to be recovered T 637500/-
2. Cost of the Proceedings T 63750/-
3. Total Amount (1 +2) T 701250/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Control Board, Mathura. X’

Chief Environment Officer
(Circle-4)

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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To,

The Collector,

Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Jai Baba Mohan Ram Bricks Udhyog, KhasraNe.-218, Ujhani Bangar,
Chatta, Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

AT 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

. Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take till
now......"

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of ¥ 1000000/-
against the unit. The unit has not deposited the imposed Environmental Compensation till
date.

The sum of ¥ 1000000/- (X Ten Lakh Only) is payable in account of Environment
Compensation from M/S Jai Baba Mohan Ram Bricks Udhyog, KhasraNo.-218, Ujhani
Bangar, Chatta, Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Satyapal

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

i— Nature of Pollution Air Pollution
2— Regional Offices Mathura
3- EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1.  Amount to be recovered T 1000000/-
2. Cost of the Proceedings T 100000/-
3.  Total Amount (1 + 2) Z 1100000/-

Yours Sincerely,

/

Chief Environment Officer
(Circle-4)

CC:-Regional Officer, U.P. Pollution Control Board, Mathura. @?/
| Chief Environment Officer

(Circle-4)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Shri Dauji Maharaj Bricks Industry, Khasra No.-258 , Ujhani Bangar,
Chatta, Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control Board and Ors. has passed the following
directions;

S 10. I/ we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

. Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCE which they have failed to take till
now... ...

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of ¥ 225000/- against
the unit. The unit has not deposited the imposed Environmental Compensation till date.

The sum of ¥ 225000/- (X Two Lakh Twenty Five Thousand Only) is payable in
account of Environment Compensation from M/S Shri Dauji Maharaj Bricks Industry, Khasra
No.-258 , Ujhani Bangar, Chatta, Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

Shri Brashbhan

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1— Nature of Pollution Air Pollution
2— Regional Offices Mathura
3— EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
1. Amount to be recovered T225000/-
2. Cost of the Proceedings % 22500/-
3. Total Amount (1 +2) T 247500/-

Yours Sincerely,

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, U.P. Pollution Control Board, Mathura.

Chief Environment Officer
(Circle-4)

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.in - Web Site: www.uppcb.in
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To,
The Collector,
Mathura

Subject: Regarding collecting/recovery of Environmental Compensation imposed on
M/S Shri Gopal Bricks Industry, Khasra No.-357, Ujhani, Chatta, Mathura

That Hon’ble National Green Tribunal vide its order dated 21-12-2023 in O.A. No.
889 of 2022 Jeetu Yadav U.P. Pollution Control! Board and Ors. has passed the following
directions;

s 10. If we accept the submission of Shri Pradeep Misra that the
communication sent by Member Secretary, UPPCB to the concerned District Magistrates of
Moradabad, Sambhal, Rampur and Amroha are orders under Section 314 of the Air Act, then
Jfor non-compliance of the said order the competent officers of UPPCB are required to take
action under Section 37 of the

. Air Act. In both the eventualities, either through issuance of recovery certificate by
the competent officer of UPPCB or issuing direction in terms of Section 314 of Air Act, if
there is an inaction by the authorities then the action is required to be taken in terms of
provisions noted above by competent authority of UPPCB which they have failed to take till

Further, please refer to H.O. letter dated 13-12-2023 on the above subject. UPPCB
vide letter dated 13-12-2023 has imposed Environmental Compensation of ¥ 1000000/-
against the unit. The unit has not deposited the imposed Environmental Compensation till
date.

The sum of ¥ 1000000/- ( Ten Lakh Only) is payable in account of Environment
Compensation from M/S Shri Gopal Bricks Industry, Khasra No.-357, Ujhani, Chatta,
Mathura
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Shri Rajveer Singh

You are hereby requested to recover the same as land revenue and deposit it into the
Dedicated account of the U.P. Pollution Control Board's Payment Gateway (URL :
http://erp.eshiksa.net/DirectFeesv3/UPPCB). Please select following specific information in
the dropdown at Home Page of Payment gateway :

1+—  Nature of Pollution Air Pollution
2— Regional Offices Mathura
3— EC imposed in compliance UPPCB
The cost of the proceedings if any shall be recovered in addition.
I.  Amount to be recovered T 1000000/-
2. Cost of the Proceedings T 100000/-
3.  Total Amount (1 + 2) T 1100000/-

Yours Sincerely,

/

Chief Environment Officer
(Circle-4)
CC:-Regional Officer, UJ.P. Pollution Control Board, Mathura.

Chief Environment Officer
{Circle-4)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
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